% IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

CORAM :

ERNAKULAM BENCH

O.A No._ 198 of . 1993«

® | DATE OF DECISION_-18,02,93

P.S.S8ivan P illai Applicant (s)

Mr. S. Sabhagh Chand

Advocate for the Applicant (s)
Versus

The Digtrict Telecom EngineerRespondent (s)
Office of the Telecom Engineer,
Thiruvalla and others

_ML.MSZS_NamInQdiJ:i,ACQSQ__Advocate for the Respondent (s)
represented thrOugh proxy counsel

The Hon'ble Mr. A.V.Haridasan, Judicial Member

and

Tﬁe Hon'ble Mr. ReRangarajan, Administrative Member

PO

Whether Reporters of local papers may be allowed to see the Judgement
To be referred to the Reporter or not?

Whether their Lordships wish to see the fair copy of the Judgement?
To be circulated to all Benches of the Tribunal? A—d

JUDGEMENT | .
‘(Hon'ble Mr.A.V,Haridasan, Judicial Member)
who |

The applicant/ according to his averments,
has been working as a Part-time Sweeper from the year
1985 onwards under the second respondent is aégrievéd'
by tl:;gg _‘fact that he wgs asked to submit .quotations
,qgotj_ng monthly rates for sweeping work from October,
1992 onwards and that the respondéﬁts are not paying
heed to his repeated requests for granting him casuélr .
labour card and to consider conferring on him the benefits

available to casual mazdoors.

grant of - LT '
2. Reqxesting for thetasual 1abour card and_the"

' attendant'benefits, the applicant had made a represent—-
‘ation to t he Telecom District Engineer (Ist respondent)

on 10,.2.92 {(Annexure-3d) and anotiher detailed representation

PR



to the same authority on 28,12.92 (Annexure-B). These -
'representations are yet to be disposed of Finding

no regponse to these representations, the applicant
has prayed in thi; applicotion for a'declarotiom that_‘
he is éntitled to be included in_the.list of casual
mazdoors and for a directionvto'the reépondauts to
inciude him in the list of approved casual mazdoors
and for confe;menf of tomporary statué etec., in his

turne

3. ‘ Whon’the aoplioation came up for admission
today, the learned counsel on either side submitted

that it will be proper if the first respondent is
direcied to dispose of the repfeSentations submitted

by the applicant in accordance with law, within a
reasonable‘period. In viow of the above submié,sionf

we admit this application and dispose it.of with

a direction to the flrst respondent to consider and :
dispose of the representation submitted by the appllcant
‘on 28.12,92 (Annexure-B) in accordance with the rules

an& in the light of the latest instructions of ‘the:.

-,GOV9rnMenﬁ ofﬂlhdﬁa on the subjéct within a period of

two months from the. date of cémmunication of this

order. We also direct that till such tine his repre-
seotation is considerea and disposedfoﬁrserving%q' ’A f*'d

a cogy on the applicant, the respondents shall not

'no order as to costs.

| (A, V.Haridasan)
Administrativé Member * Judicial Member

(R.Rangarajan)
18.2.93

ksl82.



